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NHRC Takes Note Of Suicide By Senior Citizen After 'Denied’
Treatment Under Ayushman Scheme By Govt Hospital

https://www.timesnownews.com/india/nhrc-takes-note-of-suicide-by-senior-citizen-after-
denied-treatment-under-ayushman-scheme-by-govt-hospital-article-117093491

Panel issues notices to Health & Family Welfare Ministry Secretary and Chief Secretary,
Government of Karnataka calling for report in four weeks.

Authored by:Harish V Nair Updated Jan 9, 2025, 22:30 IST

The National Human Rights Commission (NHRC) on Thursday took suo motu
cognizance of a media report that a 72-year-old man committed suicide on 25th
December, 2024, as the State Government-run Kidwai Memorial Institute of Oncology in
Bengaluru, Karnataka declined to provide him Rs. 5 lakh cover under the Ayushman
Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) for which he had enrolled
himself.

Reportedly, the hospital denied him the benefit of the scheme to the senior citizens
stating that the State government orders in this regard had not arrived yet.

A few more cases regarding the problems being faced by the beneficiaries of the AB
PM-JAY scheme for senior citizens have also been mentioned in the news report.

The Commission led by its Chairperson Justice V Ramasubramanian has observed that
the contents of the media report, if true, raise a serious issue of violation of human
rights.

The Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) senior citizen
scheme has been framed with an aim to ensure good medical care for senior citizens,
especially those who are not able to spend the hospital bills and cost of specialized
treatment and medicines. If senior citizens are not getting the benefit of the scheme
intended for their welfare, it may amount to violation of their right to health, which is
inherent to a life with dignity, noted the Commission.

Accordingly, the Commission has issued notices to the Secretary, Union Ministry of
Health & Family Welfare, and the Chief Secretary, Government of Karnataka calling for
a detailed report on the matter within four weeks. The reports are expected to include
the present status of the implementation of the Ayushman Bharat Pradhan Mantri Jan
Arogya Yojana (AB PM-JAY) senior citizen scheme in Karnataka and other States/
Union Territories.
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NHRC takes suo motu cognizance of senior citizen's suicide due to
denial of AB PM-JAY treatment in Bengaluru

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-
of-senior-citizens-suicide-due-to-denial-of-ab-pm-jay-treatment-in-
bengaluru20250109223926/

ANI | Updated: Jan 09, 2025 22:39 IST

New Delhi [India], January 9 (ANI): The National Human Rights Commission (NHRC)
has taken suo motu cognizance of a tragic incident where a 72-year-old man reportedly
committed suicide on December 25 last year after being denied treatment under the
Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) at a government-
run hospital in Bengaluru, Karnataka.

The victim, enrolled in the AB PM-JAY scheme, sought medical treatment at the Kidwai
Memorial Institute of Oncology but was denied coverage due to the alleged lack of state
government orders, despite his eligibility. The denial of treatment under the scheme,
which is designed to provide senior citizens with financial coverage for medical care,
was reportedly cited as the reason for the man's tragic decision to take his own life.

This incident follows reports of similar issues faced by senior citizens in other hospitals
across the state, where they were denied benefits under the scheme.The NHRC has
expressed grave concern over the "violation of human rights" if the reports are true. The
AB PM-JAY scheme is specifically intended to ensure that senior citizens, particularly
those who cannot afford costly medical treatments, receive timely and adequate
healthcare.

A failure to provide benefits under this scheme undermines their right to health and
dignity, which is intrinsic to the right to life.In response, the NHRC has issued notices to
the Secretary of the Union Ministry of Health and Family Welfare and the Chief
Secretary of the Government of Karnataka.

The Commission has called for a detailed report on the matter within four weeks, which
should include the current status of the AB PM-JAY scheme's implementation in
Karnataka, as well as in other States and Union Territories across India.The
Commission has emphasized the urgency of addressing these issues, which affect the
welfare and well-being of vulnerable senior citizens across the country. (ANI)
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NHRC issues notice to Karnataka over treatment denial under ABPM-
JAY

https://www.deccanherald.com/india/karnataka/nhrc-issues-notice-to-karnataka-over-
tfreatment-denial-under-abpm-jay-3348779

The state-run Kidwai Memorial Institute of Oncology in Bengaluru, declined to provide a
man Rs 5 lakh cover under Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB
PM-JAY), for which he had enrolled himself.

DHNSLast Updated : 10 January 2025, 05:30 IST

New Delhi: The National Human Rights Commission has taken suo motu cognisance of
the reported suicide by a senior citizen due to denial of treatment under ABPM-JAY
scheme by a government-run hospital in Bengaluru and has issued notices to the Union
Ministry of Health and the Karnataka government.

“The Commission issued notices to the Secretary, Union Ministry of Health & Family
Welfare, and the Chief Secretary, Government of Karnataka calling for detailed reports
within four weeks. The report to include the present status of the implementation of the
ABPM-JAY scheme in Karnataka and other States/Union Territories,” a statement from
the Commission said on Thursday. The state-run Kidwai Memorial Institute of Oncology
in Bengaluru, declined to provide him Rs 5 lakh cover under Ayushman Bharat Pradhan
Mantri Jan Arogya Yojana (AB PM-JAY), for which he had enrolled himself.

The hospital denied benefit of the scheme to the senior citizens stating that the state
government orders in this regard had not arrived yet. A few more cases regarding
problems being faced by the beneficiaries of AB PM-JAY scheme for senior citizens
have also been mentioned in the news report, the statement said.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of violation of human rights.The ABPM-JAY senior citizen scheme has
been framed with an aim to ensure good medical care for senior citizens, especially
those who are not able to meet the hospital bills and cost of specialised treatment and
medicines.

If senior citizens are not getting the benefit of the scheme intended for their welfare, it
may amount to violation of their right to health, which is inherent to a life with dignity, the
statement added.
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NHRC Probes Human Rights Violation in Senior Health Scheme Denial

https://www.devdiscourse.com/article/law-order/3220564-nhrc-probes-human-rights-
violation-in-senior-health-scheme-denial

The NHRC has taken action against the Centre and Karnataka government following
reports of a 72-year-old man's suicide after allegedly being denied welfare benefits by a
hospital. The NHRC seeks a detailed report on the implementation of the Ayushman
Bharat scheme, highlighting potential human rights violations.

Devdiscourse News Desk | New Delhi | Updated: 09-01-2025 20:52 IST | Created: 09-
01-2025 20:52 IST

The National Human Rights Commission (NHRC) has intervened following allegations
that a 72-year-old man took his life after being denied benefits under the Ayushman
Bharat Pradhan Mantri Jan Arogya Yojana by a Karnataka state-run hospital. The
NHRC stated that the incident could constitute a serious violation of human rights.

In response to the media report, the NHRC issued notices to the Union Ministry of
Health and Family Welfare and the Karnataka government. The commission has
requested a comprehensive report on the senior citizen scheme's current
implementation status in Karnataka and across other regions within four weeks.

The commission emphasized that the denial of such health benefits raises broader
concerns regarding the rights of senior citizens to access necessary medical care,
which is integral to their dignity and well-being. Additional cases of similar denials have
also been mentioned, urging a reevaluation of the scheme's effectiveness.
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NHRC Probes Ayushman Bharat Denial After Tragic Suicide

https://www.devdiscourse.com/article/headlines/3220737-nhrc-probes-ayushman-
bharat-denial-after-tragic-suicide

The National Human Rights Commission is investigating the denial of treatment under
Ayushman Bharat, which led a 72-year-old man to commit suicide. The incident raises
concerns about human rights violations and the scheme's implementation for senior
citizens. NHRC seeks detailed reports from relevant authorities.

Devdiscourse News Desk | Updated: 09-01-2025 22:45 IST | Created: 09-01-2025
22:45 IST

The National Human Rights Commission (NHRC) has launched an investigation into a
distressing incident involving a 72-year-old man who reportedly took his own life on
December 25, after being denied treatment under the Ayushman Bharat Pradhan Mantri
Jan Arogya Yojana (AB PM-JAY) at a government hospital in Bengaluru, Karnataka.

The victim, an enrollee in the AB PM-JAY, was allegedly refused medical coverage at
the Kidwai Memorial Institute of Oncology due to a supposed lack of state government
directives, despite being eligible. This denial of service under a scheme intended to
provide financial medical aid to senior citizens, was linked to the man's tragic decision.

Expressing profound concern over potential human rights violations, the NHRC noted
that the AB PM-JAY scheme aims to deliver essential healthcare to senior citizens who
cannot afford expensive medical treatments. In light of the incident, the NHRC has
issued notices to the Union Ministry of Health and Family Welfare and the Government
of Karnataka, demanding a comprehensive report within four weeks about the scheme's
implementation statewide and nationally.
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NHRC to Probe Death After Denial of Treatment Under Ayushman
Bharat

https://en.themooknayak.com/health/nhrc-to-probe-death-after-denial-of-treatment-
under-ayushman-bharat

Commission launches investigation into alleged suicide case in Bengaluru
09 Jan 2025, 11:49 pm

New Delhi- The National Human Rights Commission (NHRC) is launching an
investigation into the death of a 72-year-old man in Bengaluru who allegedly committed
suicide after being denied treatment under the Ayushman Bharat scheme.

The man, identified only as a senior citizen, died on December 25 after being refused
treatment at the state-run Kidwai Memorial Institute of Oncology. According to media
reports, the hospital denied the man's Rs 5§ lakh Ayushman Bharat Pradhan Mantri Jan
Arogya Yojana (AB PM-JAY) coverage, claiming they were awaiting state government
orders regarding the scheme.

The NHRC expressed serious concerns over the incident, stating that it could represent
a violation of human rights. The Commission highlighted additional media reports
alleging other beneficiaries have faced issues accessing the AB PM-JAY senior citizen
scheme.

The NHRC has issued notices to the Secretary of the Union Ministry of Health & Family
Welfare and the Chief Secretary of Karnataka, demanding a detailed report within four
weeks. The report should include the status of the Ayushman Bharat scheme's
implementation in Karnataka and other states and territories.

The NHRC emphasized the scheme's objective to provide affordable healthcare to
senior citizens, particularly those unable to afford treatment costs. The Commission
underscored that denying eligible individuals access to these benefits could infringe
upon their right to health and a dignified life.
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NHRC 5 AB PM-JAY SUIR ¥ PR fhT H & HRU aY ARRS &t
STHE I BT Wad: G- ferar

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-senior-citizens-
suicide-over-denial-of-ab-pm-jay-treatment-3758330

Gulabi Jagat 9 Jan 2025 6:33 PM GMT

New Delhi: I§1d AHATRIGR ST ( TICASRYT )  Th g@a g1 $I Wd: G forar g
Sl T 72 Iu HAfad A fUsd A1d 25 fGHTR B HHlcd & SIS H T RBRN] 3Gdrd H
SIS YR TYHHA S SR AT (Ts GITH-S0dTs ) & d8d SaTSl ¥ $96R B &
91 e R o | Tt died-siuars aren # Adifed difed A fhgas AHigd sxieye
3T 3fi=piarol | ffdreT STAR &1 Hiv &1, Wit Ul & S1a9[g, o9 WRHR & SN B
HIAT HH & HRU Havsl F FAGR DR 391 711 IRY AR B feifb e g@urd & forw
faita wavet e FRA & fRTe fETe &1 712 AeH1 & d8d SUIR ¥ §HR HRAT HiAd AR
IR TGH! & Ga B! o - & gEE had BT HRUT ST 14T |
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TATGSRET A ol & ‘SMTHTAT B & AA T $g, FAlcd ARDPR DI Aled SR}
fear

https://www.ibc24.in/country/nhrc-issues-notices-to-centre-karnataka-govt-over-elderly-
mans-suicide-2888182.html

Edited By :Bhasha Modified Date: January 10, 2025 / 12:09 AM IST
Published Date: January 10, 2025 12:09 am IST
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Uers § 3 3 A BT gdrd R ATI-Rar ¥ 9ga¥ Ydie 181 89 &
Tod TR A YA §...

https://www.livehindustan.com/ncr/new-delhi/story-teen-runaways-on-the-rise-nhrc-
study-reveals-causes-and-statistics-201736426439449.html

YUTd FUR T3 et | ATar-Rdr & 1y dgaR g &1 HHY, Ugls | 3 3
Newswrap feg&dM, 78 fa&f Thu, 9 Jan 2025 06:10 PM
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Jalandhar Civil Hospital staff ‘dump’' man outside Raen Basera,
readmitted by shopkeepers

https://www.tribuneindia.com/news/jalandhar/jalandhar-civil-hospital-staff-dump-man-
outside-raen-basera-readmitted-by-shopkeepers/

Association members write to NHRC, DC; seek probe; second case in two months
Aparna Banerji Tribune News Service Updated At : 04:31 AM Jan 10, 2025 IST

After the recent uproar over two men being abandoned outside the Raen Basera (night
shelter) under the Domoriah Bridge in Jalandhar on November 23, the Civil Hospital
staff have again come under attack by residents over the similar plight of another
patient in January this year.

Members of the Sant Cinema Shopkeepers Association have written to the National
Human Rights Commission as well as the DC, Jalandhar, demanding an inquiry and
action against the erring staff of the hospital regarding a patient, who was allegedly
abandoned outside the night shelter (under Domoriah bridge) on the night of January 6.
The association members got the patient admitted again the same night.

Shop owners have questioned the repeated abandoning of patients outside the night
shelter in the extreme cold winter.

As per the complaint by the shopkeepers' association, a patient, Raja Babu, had been
under treatment at the hospital but was dropped outside the Raen Basera under the
Domoriah Bridge in Jalandhar by the hospital staff on the night of January 6. The
complaint states that the ailing man was unable to walk and was appealing to be taken
back to the hospital again.

According to the patient, he had been admitted to the hospital for two months. The
complaint argues that contrary to the claims that he left the Civil Hospital himself, the
man was unable to walk. Similarly, two men Anmol And Vijay had also been dropped
outside the Raen Basera in November.

The complaint says, "The act of the hospital is inhumane. We demand that the matter
be inquired into and the erring hospital staff be acted against."

While Raja Babu was taken to the Civil Hospital by members of the shopkeepers
association on the night of January 6 itself (where he is currently under treatment), the
members also submitted a memorandum to the DC on the issue on January 7.
Previously, too, in the November 2024 case, the shopkeepers' association had taken
the two men to the hospital, where one of them had subsequently died.
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A video of Raja Babu was shared on social media where the scantily clad elderly man
sits wrapped in a blanket by the roadside and says he can't eat or get up.

Shopkeeper Lalit Mehta said, "These kind of cases last happened in 2020 and are
happening again since November 2024. This man was left at 7 pm, he was sick and
miserable. Unable to walk, he would have died if left unattended in the night. We called
the 108 ambulance on the night of January 6 itself and took him back to the hospital,
where | accompanied him in a car. | got his file made only after which | returned. Till 1
am, the police also kept calling me for details. The biggest question is who dropped an
infirm, under-treatment patient in the open on a December night, and why?"

Civil Surgeon Gurmeet Lal said, "As per staff, the patient went from the Civil Hospital
himself without informing the staff. Also, repeatedly in such cases, these patients are
found to be on their own, with no attendants or family members. At times, they are
abandoned by someone who later vanishes. We are aware of such cases and through
links with the District Social Security Officer, we are working to find a more concrete
solution to such cases."
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NHRC takes suo motu cognisance of senior citizen’s suicide due to
denial of Ayushman Bharat scheme treatment

https://www.thip.media/news/nhrc-takes-suo-motu-cognisance-of-senior-citizens-
suicide-due-to-denial-of-ayushman-bharat-scheme-treatment/97676/

Team THIP Last Updated on January 9, 2025 by

New Delhi, Jan 9 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of an incident from Karnataka, where a 72-year-old man
committed suicide on December 25 after a public hospital in Bengaluru declined to
provide him treatment under the Ayushman Bharat scheme.

As per a media report, the state-run Kidwai Memorial Institute of Oncology had denied
him the benefit of Rs 5 lakh cover to the senior citizens under the Ayushman Bharat
Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) for which he had enrolled himself,
stating that state government orders in this regard had not arrived yet.

Observing that the contents of the media report, if true, raised a serious issue of
violation of human rights, the Commission said that a few more cases regarding the
problems being faced by the beneficiaries of the AB PM-JAY scheme for senior citizens
have also been mentioned in the news report.

Taking suo moto cognisance of the matter, the NHRC has issued notices to the
Secretary of the Union Ministry of Health & Family Welfare and the Chief Secretary of
Karnataka and called for a detailed report on the matter within four weeks.

It said that the reports are expected to include the present status of the implementation
of the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) senior citizen
scheme in Karnataka and other states and Union Territories.

The Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) senior citizen
scheme has been framed with an aim to ensure good medical care for senior citizens,
especially those who are not able to spend the hospital bills and cost of specialised
treatment and medicines.

“If senior citizens are not getting the benefit of the scheme intended for their welfare, it
may amount to a violation of their right to health, which is inherent to a life with dignity,”
the NHRC said.

—IANS

pds/vd
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India News | NHRC Takes Suo Motu Cognizance of Senior Citizen's
Suicide Due to Denial of AB PM-JAY Treatment in Bengaluru

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-senior-
citizens-suicide-due-to-denial-of-ab-pm-jay-treatment-in-bengaluru-6553270.html

Get latest articles and stories on India at LatestLY. The victim, enrolled in the AB PM-
JAY scheme, sought medical treatment at the Kidwai Memorial Institute of Oncology but
was denied coverage due to the alleged lack of state government orders, despite his
eligibility.

New Delhi [India], January 9 (ANI): The National Human Right ..

New Delhi [India], January 9 (ANI): The National Human Rights Commission (NHRC)
has taken suo motu cognizance of a tragic incident where a 72-year-old man reportedly
committed suicide on December 25 last year after being denied treatment under the
Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) at a government-
run hospital in Bengaluru, Karnataka.The victim, enrolled in the AB PM-JAY scheme,
sought medical treatment at the Kidwai Memorial Institute of Oncology but was denied
coverage due to the alleged lack of state government orders, despite his eligibility.

The denial of treatment under the scheme, which is designed to provide senior citizens
with financial coverage for medical care, was reportedly cited as the reason for the
man's tragic decision to take his own life.This incident follows reports of similar issues
faced by senior citizens in other hospitals across the state, where they were denied
benefits under the scheme.

The NHRC has expressed grave concern over the "violation of human rights" if the
reports are true. The AB PM-JAY scheme is specifically intended to ensure that senior
citizens, particularly those who cannot afford costly medical treatments, receive timely
and adequate healthcare. A failure to provide benefits under this scheme undermines
their right to health and dignity, which is intrinsic to the right to life.In response, the
NHRC has issued notices to the Secretary of the Union Ministry of Health and Family
Welfare and the Chief Secretary of the Government of Karnataka. The Commission has
called for a detailed report on the matter within four weeks, which should include the
current status of the AB PM-JAY scheme's implementation in Karnataka, as well as in
other States and Union Territories across India. The Commission has emphasized the
urgency of addressing these issues, which affect the welfare and well-being of
vulnerable senior citizens across the country. (ANI)
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India News | NHRC Notice to Centre, K'taka Govt over 'suicide' by Old
Man over Hospital 'denying' Scheme Benefit

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-centre-ktaka-govt-
over-suicide-by-old-man-over-hospital-denying-scheme-benefit-6553047 .html

Get latest articles and stories on India at LatestLY. The NHRC on Thursday said it has
issued a notice to the Centre and the Karnataka government over reports that a 72-
year-old man allegedly committed suicide in December last year after a state-run
hospital in Bengaluru "denied" him the benefit of a welfare scheme.

New Delhi, Jan 9 (PTI) The NHRC on Thursday said it has issued a notice to the Centre
and the Karnataka government over reports that a 72-year-old man allegedly committed
suicide in December last year after a state-run hospital in Bengaluru "denied" him the
benefit of a welfare scheme.The National Human Rights Commission (NHRC) has
observed that the content of the media report, if true, raises a serious issue of violation
of human rights.

Accordingly, the NHRC has issued notices to the secretary, Union Ministry of Health
and Family Welfare, and the chief secretary, Karnataka government, seeking a detailed
report within four weeks, it said in a statement.The reports are expected to include the
present status of the implementation of the Ayushman Bharat Pradhan Mantri Jan
Arogya Yojana (AB PM-JAY) senior citizen scheme in Karnataka and other states and
Union Territories, the statement said.

The NHRC said it has "taken suo motu cognisance of a media report that a 72-year-old
man committed suicide on 25th December, 2024, as the state government-run Kidwai
Memorial Institute of Oncology in Bengaluru, Karnataka, declined to provide him Rs 5
lakh cover under the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-
JAY) for which he had enrolled himself".Reportedly, the hospital "denied him the benefit
of the scheme to the senior citizens" stating that the state government orders in this
regard "had not arrived yet", the rights panel said in the statement.

A few more cases regarding the problems being faced by the beneficiaries of the AB
PM-JAY scheme for senior citizens have also been mentioned in the news report, it
added.The AB PM-JAY senior citizen scheme has been framed with an aim to ensure
good medical care for senior citizens, especially those who are not able to foot the
hospital bills and cost of specialised treatment and medicines, it said."If senior citizens
are not getting the benefit of the scheme intended for their welfare, it may amount to
violation of their right to health, which is inherent to a life with dignity," the statement
said.
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Mizoram establishes 'Widow Cell' to empower and protect rights of
widows

https://www.indiatodayne.in/mizoram/story/mizoram-establishes-widow-cell-to-
empower-and-protect-rights-of-widows-1152157-2025-01-09

In a significant step toward empowering widows and safeguarding their rights,
Mizoram's Social Welfare & Tribal Affairs, Women and Child Development Minister
Lalrinpuii inaugurated the 'Widow Cell' on Thursday, January 9 at her office. This
initiative positions Mizoram among the select Indian states to adopt such a progressive
measure

Ezrela Dalidia Fanai Jan 09, 2025,Updated Jan 09, 2025, 7:27 PM IST

In a significant step toward empowering widows and safeguarding their rights,
Mizoram's Social Welfare & Tribal Affairs, Women and Child Development Minister
Lalrinpuii inaugurated the 'Widow Cell' on Thursday, January 9 at her office. This
initiative positions Mizoram among the select Indian states to adopt such a progressive
measure.

The establishment of the Widow Cell aligns with the National Human Rights
Commission's (NHRC) recommendation urging governments at the central, state, and
union territory levels to create dedicated cells for widows. These cells, integrated into
the One Stop Centers in each district, aim to ensure the protection and welfare of
widows across the state.

Minister Lalrinpuii emphasized that the Widow Cell seeks to enhance existing welfare
initiatives and devise comprehensive plans for widows' futures. She underscored the
importance of widows' care as a collective responsibility, both nationally and within
communities. The Widow Cell is envisioned as a vital tool to safeguard widows' rights,
provide solace, and offer guidance to those in need.

The Widow Cell’s objectives include providing skill development training for unemployed
widows, disseminating information about government welfare schemes, offering
psychological counseling tailored to individual needs, and delivering legal support to
uphold their rights under the law.
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https://livevns.news/National/nhrc-notice-ayushman-bharat-
karnatakaphp/cid16028003.htm

https://www.hindusthansamachar.in/Encyc/2025/1/9/NHRC-Notice-Ayushman-Bharat-
Karnataka.php#gooqgle vignette

By Livevns.news DeskJan 9, 2025, 19:16 IST
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TOI report prompts Centre to act on elders’ health scheme issues in
K’taka

https://timesofindia.indiatimes.com/city/bengaluru/toi-report-prompts-centre-to-act-on-
elders-health-scheme-issues-in-ktaka/articleshow/117095362.cms

Jan 9, 2025, 11.59 PM IST
TOI IMPACT

Bengaluru: A day after the Times of India reported the struggles of the ailing elderly,
who are being denied benefits of Ayushman Bharat Pradhan Mantri Jan Arogya Yojana
(AB PM-JAY) despite being enrolled for the scheme due to the failure of the Centre and
Karnataka govt to sort out issues regarding sharing the burden, Union minister of health
and family welfare JP Nadda is said to have taken cognisance of the issue.

The scheme promises a Rs 5-lakh annual cover to each enrolled senior citizen towards
hospitalisation cost.

Nadda is said to have asked Bangalore South MP Tejasvi Surya to give a note to him
about the issues in Karnataka, so that he could take it up with his officials.

"l have already spoken to Union health minister JP Nadda and shared the TOI report,
and he has asked me to send another note on this so that he can talk to his officials
about this," Surya said.

The report, headlined ‘Ailing elder denied Rs 5L health cover on hospitals' doorstep’,
had highlighted how a 72-year-old Bengalurean was traumatised after he was
diagnosed with gastric cancer and a hospital denied him the scheme benefits stating
that they are yet to get the state govt orders. The senior citizen later died by suicide.
Another 87-year-old citizen admitted to hospital too was denied the benefits, citing lack
of govt instructions.

Citing a response from the Union govt, Surya's office said: "The govt is committed to
sharing 60% of the expenditure at approved rates for the beneficiaries holding
Ayushman cards. While the cards are being created and the IT systems are configured,
Karnataka govt has not issued instructions to empanelled hospitals in the state to
implement the expanded scheme for the card holders. Since no treatment has been
given so far, no claims have been raised by hospitals and hence, no funds are to be
released by the Centre to Karnataka as of date for treatment given to senior citizens."

Karnataka health and family welfare minister Dinesh Gundu Rao said according to data
from Suvarna Arogya Suraksha Trust, the state govt has processed claims worth Rs
710 crore since 2018 for those over 70 years. Citing a letter written to the Centre in Nov
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2024, Rao said: "Right now, the calculation which they have worked out is very
complicated. And it doesn't help. There are some doubts and we have sent a letter, but
they have not even bothered to respond.”

Brijesh Chowta, BJP MP from Dakshina Kannada, called it a barbaric disregard of
citizens' welfare by denying them their right to health. "On one hand, they dry the state
coffers, then go on to burden the common people with a new cess every other day, and
on top of that, now are depriving the needy and elderly of the boon called Ayushman
Bharat, offered by our PM @narendramodi led central govt, by citing lack of clarity on
cost sharing (sic)," he posted on X.

BOX 1
WAR OF WORDS ONLINE

CM @Siddaramaiah's govt has once again shown disregard for the welfare of
Karnataka's senior citizens by denying them access to emergency health treatment
under PM Sri @NarendraModidi's Ayushman Bharat scheme. The non-implementation
of the scheme highlights the apathy of the Congress govt. This, while it has no qualms
in awarding DPRs to consultancy firms for doing a copy-paste job for an unnecessary
tunnel road project in Bengaluru and when it is already burdening citizens with fare
hikes in every possible sector. Since the launch of the scheme on Nov 1, 2024, around
35.7 crore citizens have enrolled across the country. On a daily basis, in Bengaluru
South, my office is enrolling 100-150 eligible seniors and has completed over 2,000
registrations. The denial of treatment is a betrayal of trust of the elderly. Urging state
health minister @DineshGRao to rise above party affiliations & implement this scheme

Tejasvi Surya, Bangalore South MP

Don't jump to conclusions too soon Mr @Tejasvi_Surya. FYI for the Ayushman Bharat-
Arogya Karnataka Scheme which should be funded 60:40 between GOl & GOK is
actually 25:75. We are contributing 75% of the expenditure. We have written to the
Centre last Nov seeking clarification on the scheme. So far, we haven't received any
reply. It should not be that the Centre announces a scheme, takes credit and we end up
paying for it, like what's happening with AB-ArK. Also, | don't understand why people
over 70 need to register and make cards. What is Aadhaar card for? They can simply
make use of the Aadhaar or ration card and avail the treatment as is being done under
our health scheme in Karnataka. | hope you understand and please join us to ensure
that Karnataka doesn't get shortchanged

Dinesh Gundu Rao, Karnataka minister for health and family welfare

box
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NHRC notice to Centre, K'taka

The National Human Rights Commission (NHRC) has issued a notice to the Centre and
the Karnataka govt over the TOI report.

NHRC observed that the content of the report, if true, raises a serious issue of violation
of human rights. The notice issued to the secretary, Union ministry of health and family
welfare, and the chief secretary, Karnataka govt, sought a detailed report within four
weeks.

NHRC said it has "taken suo motu cognisance of the media report": A few more cases
regarding the problems being faced by the AB PM-JAY beneficiaries have also been
mentioned in the news report, it added.

"If senior citizens are not getting the benefit of the scheme intended for their welfare, it
may amount to violation of their right to health, which is inherent to a life with dignity,"
NHRC said in a statement. PTI

box
‘Focus on taxpayers' social security'

"It's disappointing that the govt couldn't create a comprehensive health insurance policy
that would benefit the people," Sumanth, software engineer, posted on X.

Another user posted: "It's frustrating to see someone who's paid taxes their whole life
get no proper social security after retirement. Our hard-earned money is being used for
freebies. Isn't it time the govt focused on supporting honest taxpayers."
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Give %1 crore as compensation, government job for kin of deceased in
Tirupati stampede: CPM leader

https://www.thehindu.com/news/national/andhra-pradesh/qgive-1-crore-as-
compensation-government-job-for-kin-of-deceased-in-tirupati-stampede-cpm-
leader/article69081435.ece

Kandharapu Murali calls the stampede an ‘indelible blot’ that will remain forever on the
TTD and wants an end to the ‘VIP culture’ prevalent at Tirumala

Published - January 09, 2025 08:36 pm IST - TIRUPATI

Members of Tirupati Poura Sanghala Samakhya, a consortium of civil society
organisations, took out a candlelight rally in the city in memory of the deceased
devotees involved in the stampede on Thursday.

CPM district leader Kandharapu Murali, who called the stampede an ‘indelible blot’ that
would remain forever on the Tirumala Tirupati Devasthanams (TTD), demanded %1
crore as compensation and government job for the kin of the deceased. He called for an
end to the ‘VIP culture’ prevalent at Tirumala which he alleged led to the demise of the
common pilgrims.

Republican Party of India (RPI) president P. Anjaiah, CPI district leader Chinnam
Penchalaiah, Congress leader Mangati Gopal Reddy, All India Democratic Women’s
Association (AIDWA) district secretary P. Sai Lakshmi participated in the rally.

Government blamed

Opposition parties minced no words in blaming the State government as well as the
Tirumala Tirupati Devasthanams (TTD) management for ‘laxity’ in handling the crowd
gathered to get the ‘Vaikunta Dwara Darshan’ tokens in Tirupati.

Communist Party of India (CPI) secretary K. Narayana flayed the TTD officials and the
local police for not working in unity, leading to the stampede.

TTD Trust Board former Chairman and YSR Congress Party (YSRCP) Tirupati district
president Bhumana Karunakar Reddy blamed the lack of coordination between TTD’s
vigilance sleuths and the district police for the incident. “The officials reviewed the
arrangements for the last ten days, but botched up the execution part,” he said.

Former Minister for Tourism and Culture R.K. Roja called it a failure of the alliance
government and demanded criminal cases should be filed on those found responsible
for the stampede. In a veiled reference to Deputy Chief Minister K. Pawan Kalyan, who
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had vowed to stand up for ‘Sanatana Dharma’, Ms. Roja wondered where the ‘Sanatana
warrior’ had gone when the deaths happened in the first-of-its-kind stampede in Tirupati.

BJP leader P. Naveen Kumar Reddy called it gross failure of the TTD in estimating the
devotee inflow for ‘Vaikunta Ekadasi’. He wanted the National Human Rights
Commission (NHRC) to take up the case suo motu and launch investigation.
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Wrongful conviction: Family seeks justice

https://timesofindia.indiatimes.com/city/patna/wrongful-conviction-family-seeks-
justice/articleshow/117091044.cms

Jan 9, 2025, 08.23 PM IST

Sasaram: Rohtas police will present Nathuni Pal before the court for further legal action
on Friday, SP Roshan Kumar said on Thursday. He added that the local police are
preparing a detailed report outlining Pal's 16-year journey, which began in his native
village, Devaria in the Akodhigola police station area, and spanned across Punjab and
Jhansi, Uttar Pradesh.

Pal, 50, was believed to have been kidnapped, murdered and buried by his family
members in 2008. However, after 16 years, it was revealed that Pal was alive. It led to
the wrongful imprisonment of four family members.

According to SP Kumar, Pal's travel to Punjab was linked to his mental weakness. In the
case, the informant — Pal's uncle — has since passed away. Years ago, all the
accused, Vimlesh, Bhagwan, Satendra Pal, and Rati Lal, were acquitted by a local court
after the prosecution failed to present sufficient evidence regarding the kidnapping,
murder and burial charges.

Jeetendra Pal, the brother of the accused, has announced plans to approach the
National Human Rights Commission and the Patna high court, seeking action against
the police officers and witnesses involved in the case. "We are also seeking
compensation for the trauma our family endured during the period we spent in jail,"
Jeetendra said.

Jeetendra also demanded legal action against the alleged eyewitnesses who claimed to
have seen his brother fleeing with Pal's body.
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NHRC seeks report on Bengaluru senior citizen’s suicide following
treatment denial

https://www.uniindia.com/nhrc-seeks-report-on-bengaluru-senior-citizen-s-suicide-
following-treatment-denial/india/news/3364182.html

New Delhi, Jan 9 (UNI) Taking suo motu cognisance of the reported suicide of a senior
citizen following denial of treatment under the Ayushman Bharat scheme by a
government-run hospital in Bengaluru, the National Human Rights Commission (NHRC)
on Thursday issued notices to senior official

According to NHRC sources, the notices were sent to the Secretary of the Ministry of
Health and Family Welfare and the Chief Secretary of the state. The Commission has
called for a detailed report on the matter within four weeks.

“The reports are expected to include the current status of the implementation of the
Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) senior citizen
scheme in Karnataka and other States and Union Territories,” the NHRC said.

According to a media report, a 72-year-old man committed suicide on 25th December
2024 after the State Government-run Kidwai Memorial Institute of Oncology in
Bengaluru declined to provide him the Rs. 5 lakh cover under the Ayushman Bharat
Pradhan Mantri Jan Arogya Yojana (AB PM-JAY), despite his enrollment in the scheme.

Reportedly, the hospital denied the benefit to the senior citizen, citing the lack of State
government orders regarding the scheme's implementation.

“A few more cases regarding the problems faced by beneficiaries of the AB PM-JAY
scheme for senior citizens have also been mentioned in the news report,” the NHRC
noted. The Commission observed that the contents of the media report, if true, raise
serious concerns regarding the violation of human rights.

“The Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-JAY) senior citizen
scheme has been designed to ensure access to quality medical care for senior citizens,
especially those unable to afford hospital bills, specialized treatments, and medicines. If
senior citizens are being denied the benefits of a scheme meant for their welfare, it may
constitute a violation of their right to health, which is essential for a life with dignity,” it
added. UNI PSP SSP Tags: #NHRC seeks report on Bengaluru senior citizen’s suicide
following treatment denial
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